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importance  as  also  wild  life 
Interest;

<iii> Tourist centres of local im­
portance visited only by  domestic 

tourists.

It has also been suggested to the 
State Governments  to  indicate  the 
priorities for developing the centres so 

detected, and the phasing of the  ex­

penditure over a period of 5 years.

•Perspective plans have so far been 
received from only 17 State Govern­
ments/Union Territories.  These plans 

wall be discussed with the State Gov- 
ormnents/Union Territories to deter­

mine which centres be taken up  for 
development in the Central and State 

sectors depending  upon the  availa­

bly of resources.

gaargled Articles lying Undisposed of

&B97. SHRI  DHUtENDRANATH

UASU:  Will  the  Minister  of

rtNANCE be pleased to state;

t(a) whether  the smuggled articles 
tftiearthed during the last 12 months 
Wluing over 12 crores of rupees are 
3tfll being rotten at different godowns 
»od  lying  undisposed  of  causing 
damage to  articles  to  the tune of 

several crores of rupees; and

(b) if so,  what steps Government 

propose to  take to  dispose of the 
fpods without delay avoiding further 
(inmage or loss?

THE  MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  FINANCE 

(SHRI SATISH  AGARWAL):  (a)

lioports leceived by Government  do 
not show  that there has been  any 

large scale damage to the  smuggled 

'toods, seized by the Customs authori­
ties and kept by them in their  go­
downs.

(b)  Does not arise. However,  all 
the* necessary precautions to prevent 

damage to such goods are being taken 
by the Customs authorities.  Besides,

peiishable items are disposed of  im­
mediately after seizure to avoid any 

damage or  deterioration  of  these 
goods.

Tax-exemption notifications issued by 
previous Government

2398.  SHRI  M.  RAM  GOPAL 

REDDY:  Will  the  Minister  of
FINANCE bo pleased to state:

(a) whether thousands of tax exem­
ption notifications were issued by the 
previous Government between Janu­
ary to March, 1977 to raise fund9 lor 
election purposes;

(b) if so, the details thereof and the 
money involved; and

(c) the number of tax  exemption 
notifications issued during the period 
April to October, 1977 and the amount 
involved as also full details thereof?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQARULLAH):  (a) Under the
Income-tax Act, 1961 tax exemption 

notifications are issued only in Res­

pect of charitable and religious initi- 
tutions under section 10(23C) of the 
I.T. Act, 1961.  The number of noti­
fications issued between  the period 

1st  January 1977  to 31st  March, 

1977, is 20.  These notifications were 
not issued to raise funds for election 
purposes.

(b)  The list of the notifications may 

be seen at Statement ‘A’ laid on the 
Table of the House. [Placed in Lib­
rary.  See  No.  LT-1249/77],  The 

charitable and  religious institution1-' 
are generally exempt under section

11  of the I.T. Act, 1961.  A notifica­
tion under section  10(23C) of  the

I.T. Act, 19G1 only enables them to be 
unfettered by the restrictions imposed 

by the* provisions of sections 11, 12 
and 13 of the I.T. Act, 1961.  In view 
thereof it would not be possible to 

assess the money involved in these 
rases.




